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HAL starts groundwork to
produce military helicopter

MANASH PRATIM BHUYAN
New Delhi, March 1

IN AN AMBITIOUS project with
strategic significance, aero-
space major Hindustan Aero-
nautics (HAL) has started
groundwork to producea 10 to
12 tonne attack helicopter by
2027 which will be comparable
with some of the best medium-
lift military choppers globally
like the Apache of the Boeing.

Chairman and managing
director of HAL R Madhavan
said the aim of the mega project
is to stop import of more than
34 lakh crore worth of military
helicopters for the three ser-
vices in the comingyears.

In an interview, Madhavan
said the HALhas completed the
preliminary design of the heli-
copterand that initial planis to
produce at least 500 units with
the first prototype set to be
ready by 2023 if the govern-
ment gives the go ahead to the
project this year.

"One major project we are
focusing on is to produce a he-

have a huge potential for ex-
port.
The Mi-17 helicopters make
up thebackbone of the IAF's he-
licopter fleet and they are
planned to be phased out by
2032.The HALs product range
includes a number of helicopter
like the LCH (Light Combat He-
licopter) and multi-role ALH
(Advanced Light Helicopter)
and Chetak choppers.

India is one of the largest
importers of arms and military
platforms globally.The govern-
ment has been focusing signif-
icantly on promoting defence

indigenisation by taking a slew
of reform initiatives including
liberalising FDI in defence sec-
tor.

The Indian Air Force is
procuring a total of 22 Apache
Guardian attack helicopters
from aerospace major Boeing
under a multi-billion dollar
deal. Additionally, the Army is
procuring six Apache heli-
copters along with weapons
systems, a deal for which was
sealed during US President
Donald Trump's visit to India
last week.

— PTI

BPCL valuation high, evaluating bid: Anil Agarwal

PRESS TRUST OF INDIA
New Delhi, March 1

MINING BARON ANIL Agar-
wal, who was among the first
to evince interest in bidding
for Bharat Petroleum (BPCL),
says valuation of the firm is
too high and his company
Vedantawill evaluate bidding
foritwhen the final bid docu-
ment is out.

At the close of trading on
Friday, BPCLhad a market cap-
italisation of ¥92,464.40 crore.
At this price, the government's
X52.98% stake that is being
sold in the country's largest pri-
vatisation exercise is worth
about 349,000 crore.

The acquirerwill also be re-
quired to make an open offer
for another 26% stake from
minority shareholders which
will cost another ¥24,000
crore.

"We certainlyare interested
in bidding but the valuations
aretoo high,'Agarwal said here.
"The bid document is not yet
outand we will carefully evalu-
ate bidding once the offer doc-
ument is out."

He said share price has
moved up 40-50% since the
time the government an-

nounced its plan to sell stake in
November last year.

"There are lot of synergies
BPCL has with our business. I
am the largest private oil pro-
ducerin the country"and BPCL
has refineries to process it and
a network of petrol pumps to
sell fuel produced from it, he
said."We will evaluate bidding
(for BPCL),let's see.”

The government plans to
sell its entire 52.98% stake in
BPCL that will give buyers
ready access to 14% of India's
oil refining capacity and about
one-fifth of the fuel market
share in the world's fastest-
growing energy market.

"We are in oil business. We

produce 30% oil and gas of
the country and this has nat-
ural synergies with BPCL,"
Agarwal said.

A two-stage Dbidding
process is to be followed for
privatisation of BPCL,wherein
request for proposal or RFP in
the first stage will be followed
by due diligence-cum-bidding
by qualified bidders in the sec-
ond phase.

Privatisation of BPCL s es-
sential for meeting the record
X2.11akh crore target finance
minister Nirmala Sitharaman
has set from disinvestment
proceeds in the Budget for
2020-21 fiscal that starts

!
"‘T“ GUJARAT VIDYAPITH : AHMEDABAD - 380 014

0 Corrigendum/Extension of Date

Under the Employment Notification No. 10/2019-20 &
Advt. No. 11/2019-20 of Gujarat Vidyapith, the last date
of submission of online application is extended till
23-03-2020 up to 05:30 PM and last date of receipt of
hard copy of online application along with all enclosures
[only by R.PA.D.) is extended till 30-03-2020. Also,
Category - C and Category - D & E are included in the
online application in case of respective PwBD posts. For
More instructions/updates candidates are requested to

visit the website of the Gujarat Vidyapith.
Date : 26/02/2020

|/c. Registrar

April.
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India's biggest and 'th;u

Life Insurance Corporation of India
invites application from anthusiastic and dynamic young graduates o join as

Assistant Englneers
(Civilf Electrical/ Structural/ MEP/ Architect)

AND

Assistant Administrative Officers ([AAOs)
(Chartered Accountant/ Actuarial/ Legal/ Rajbhasha / Information Technology)
Total Number of Vacancies: 218
Selected candidates will have unparalleled avenues for growth and leaming with LIC, the largest life insurer and one of the

LIC

That LTI R R

most ﬁ‘uutud Life Insurer

licopterin 10 to 12 tonne cate-
gory to replace the Mi-17 fleet. |

It will be an indigenous plat-
form with the potential to man-
ufacture around 500 heli-
copters. It will stop import of
more than ¥4 lakh crore worth
of platforms from foreign
countries,’ he said. Madhavan
said an amount of 9,600 crore
will be required for design as
well as to produce the proto-

0SBl

E-AUCTION SALE NOTICE

The undersigned as Authorised Officer of State Bank of india has taken over possession of the following properties u's 13(4)
of the SARFAESI Act. Public at large is informed that E —auction (under SARFAESI Act, 2002) of the charged properties in
the below menboned case for realisation of Bank's dues will be held on "AS IS WHERE I3 BASIS and AS IS WHAT IS BASIS®

STATE BANK OF INDIA

RASMECCC, Ground Floor, State Bank Building, English
Church Road, Palghat, District: Palakkad, Pincode - 678003

SALE OF IMMOVABLE ASSETS MORTGAGED TO THE BANK UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002

strongest financial institutions of the country.
Salary & Perquisites offered are at par with the best in Public Sector Financial Institutions.
Schedule of avents shall be as undar:
Online Registration/ Payment of fee From 25/02/2020 to 15/03/2020
Likely date of Online preliminary examination 4th April 2020
Detailed employment notification is placed on our website www.licindia.ln under "Careers"”.
Date ' 02.03.2020 Executive Director (Personnel)

type of the helicopter.
"If we get the approval in

Branch: Retail Assets Small and Medium Centre, Palakkad BRANCH, Name & Address of the Barrower: 1) Smi,
Alamedu Krishnamoorthy and Sri Venkitachalam K G Sreevankitam, Double Street, Keralapuram, Koduvayur Palakkad

2020, we will be able to manu-
facture the first chopper by

The secured debt for recovery of which the property is to be sold: Rs. 18,73,266/- as on 26.02.2020 + interest thereon
wef 26.02.2020 + expenses & costs,

2027. We are looking at pro-
ducing at least 500 helicopters
of the variant. It will be a major
project we are working on," he
said.Amilitary expert described
the project as the biggest by the

Description immovable secured assets to be sold;
Al that parcel of the property conssting of 1.6% undivided share in 31.83 Cents with 899 Sqft a5 per approved plan (1150 as per sale
deed and insite incl, 251 Sgftwith temporany reoding) Flat No107, Door Mo1/435-4 in Palakkad Muncipality, Palakkad Registersd in the
name of Smi Alamedu Krishnameoeorhy & Sri Venkitachalam. Bounded on, MNorh: Properiy cfMajeed Hag & Aiysha, East Mational High
way & Property of Balakrishna lver. Sowth: Property of DevakiAmma and property of Shahid, West: 5 mitre wide municipal Road

FORM A Form G
PUBLIC ANNOUNCEMENT INVITATION FOR EXPRESSION OF INTEREST

. il i : - (Under Regulation 36A (1) of the Insolvency and Bankruptcy

Lindier Reguiationt & of M fnsalvency and Bankrupcy Bodard of ko (Insolvency Resolution Process for Corporate Persons) Regulations, 2016
fnsodrency Reselulion Procass for Corparate Parsons) Reguiations, 2076} Relevant particulars
M/s. Makro Cast Private Limited
26/07/2004

FOR THE ATTENTION OF THE CREDITORS OF

—_

.| Name of the corporate debtor
2 Date of Incorporation of Corporate Debtor

GREENS FARM TECH PRIVATE LIMITED

RELEWVAMT PARTICULARS 3] Authority under which Corporate Debtor is Companies Act 1956, ROC Vijayawada

1 |Wama of Gomarabs Detior GREENS FARM TECH PRIVATE LINITED incorporated / registered

< |Uate of incorparation of Comporie Uebtor L2500 4 Corporate identity number/limited liability U27109AP2004PTC043747

4 [ Authorty under wihich Gomorate Debior & Rl -Bangals
incorpanaled | regeslend 5

identification number of corporate debtor

HAL after development of the
Tejas military aircraft.

"We have done the prelimi-
nary design. We have also been
in discussion with the Air Force
and the Navy.The 10-12 tonnes
category will have two basic
structures on similar platforms.

THENKURRISSI PO, PALAKKAD

Reserve Price: R 19,60,000/-] Rupees Ninetean Lakhs sixty thousand only)

EMD: Rs 1,96,000/- being the 10% of Reserve price fo be remitied by way of Demand Draft draw in favour of State Bank of
India, RASMECC, PALAKKAD , account{ALAMELL KRISHNAMOORTHY)} drawn on any Mationalised or Scheduled Bank
Bid Increment Amount; Bs.10,000- [Rupees ten Thousand Only)

 Branch: RASMECCC, Palakkad, Mame & Address of the Barrower: Mr SANTHOSH KUMAR. , Proprietor M's SINI TRADERS,
H DIAMOND CITY, 3WASTHI NAGAR, YAKKARA JUNCTION, PALAKKAD residing al KULANGARAKALANM HOUSE

S-F6, Geetanjali Apartments, Tikkle Road
Mogalrajapuram, Vijayawada, Krishna District,

{ Address of the registered office and principal

4 |Comorate iderity No. / Limited Liabily IR R office (if any) of the Corporate Debtor

iemifcation Mo, of Corporste Detior

The naval version will have dif-

ferent dimension compared to thereon w.e.f,

The secured debt for recovery of which the property is to be sold: Amount-Rs. 13,08,669/- as on 26.02.2020 + interest
26.02.2020 + expenses & costs,

the one forthe Armyand the Air
Force," Madhavan said on the
proposed mega project.

"Like the LCH (Light Combat
Helicopter) we developed from
the Dhruv platform, a similar

Bounded on,
Malampuzha Canal

Description immovable secured assets to be sold,
All that parced of the property consisting of 0.1018 Hectres of land  comprised in Sy No: 18/4, 5 of Thenkurussi Desam, Paruvamba
Village, Palakkad Taluk, Palakkad District in the ownership of S, Santhosh Kumar Sio Subramanian residing at Kulangarakalam
House, , Thenkurissi P O, Palakkad — 678671 vide tifle deed no, 20899/2015 of Koduvayur
Morth: Property of Chandran &MPP Canal, East: Properly of Janardhanan, South: Property of Preatha, Wast:

3RO within the following boundaries,

= _ Andhra Pradesh 520 010

9 [Addresz of the Regesbersd olfice and Principal 32571, AWMV EXTENSION, 5TH CRIGS, 14TH MARN, -
office (i any) of corparaks cebiar SADASHIVA NAGAR BENGALLURL KA S50080 IN 6.| Insolvency commencement date in respect of 13th December 2019

& | Insovency commencement date in resoect ol [20.02. 2000 {Caxy of order racaed by IRF on Corporate Debtor (Order pronounced on 16th December 2019)
Comorate Debinr 20022000 from Coursel of Fnancial Crediton 7. Date of invitation of expression of interest 2nd March, 2020

! |Estimated dals of closurs of insabene 27 08,2020 ,
snkili : 2t sacabebai 8. Eligibility for resolution applicants under | Details can be sought from:

T hame :IFﬁTﬂtﬁI‘ﬂim e T S BET section 25(2)(h) of the Code is available at: | kammulaprabhakar@nhotmail.com
insakency professional acing as interim BEVPEO01A2-POOTIL AN 71811208 9.| Norms of ineligibility applicable under Details can be sought from:.
resolitian prifessional section 29A are available at: kammulaprabhakar@hotmail.com

9 | Address and e-mal of Mg imenim resolion  |J5EA House, 1250 Ground Foor Muiherpe 10. Last date for receipt of expression ofinterest | 17"March, 2020
professional, a5 regestened with the Board blagar Dethi-11 0009 . — . .

Email it JoEsbain 11| Date of issue of provisional list of prospectivg  27"March, 2020

10{ Address and e-mal to be used for JEAA Hause, 1250 Ground Fioor Musherges hagas resolution appllcant's - —
cormespondence wih the intedm resoluban | Debi-11000 12{ Last date for submission of objectons to | 1°Apr, 2020
profession Emal it greensfamnimgmal.com | xasbain prOV'S'O.na c — . —

T1|ast dze for submssian of clams ETERI] 13| Date of issue of final list of prospective 11" April, 2020

resolution applicants

12| Clazses of credhtors, f any, under ciause {b) of {Unsecured Financial Crediors
sub-sacton (BA) of sacfion X, ascartained by
the interim resolution professiona

141 Date of issue of information memorandum,
evaluation matrix and request for resolution plans ta

1%April, 2020

variant of 10-12 tonnes cate-
gory can be produced to make it
an Apache equivalent," said
Madhavan.

The helicopter will be pow-
ered by twin engines and will
feature blade folding option for
ship deck operations. The
planned roles for the helicopter
will be to support airassault, air
transport,combat logistics and
combat search and rescue. The
chopperwill also have avery su-
perior weapons package. Mad-
havan said the helicopter will

& 1S0UTH WESTERN RAILWAY =5
E- TENDER MOTICE Mo. 238-H-M-D
-LOCO-ADVT dated 25.02.2020
The undersigned. on behalf of the
President of India, invites E-tendears

for the following wark, ;

Mame of Work | Approx. Value
Confract fordisplay | Rs. 1,14,33,080/-
af commercial advertisement by way of
branding on 10 Mos. of HHP Diesel loco
molivas maintained in Dissal loco shed,
Hubballi for period of five years.

Last date for submission of bids:
31.03.2020 up to 11:00 Hrs,

Place: Palakkad
Date: 02.03.2020

Reserve Price; Rs 33,93,000/-(Rupees Thirty three lakhs ninety three thousand only)
EMD: Rs 3,39,300/- being the 10% of Reserve price to be remitted by way of Demand Draft draw in favour of State Bank of
India, RASMECC Palakkad, account{M/s SINI TRADERS) drawn on any Mationalised or Scheduled Bank
Bid Increment Amount: Rs.10,000/- (Rupees ten Thousand Only)

Date & Time of e-Auction: 06.04.2020; Time: 12.00 p.m to 1.00 p.m
Unlimited Auto extension of 5 Minutes for each bid, If the bidding continues till the sale is concluded.

The auction will be conducted through the Bank's aporoved service provider Ws e-Procurement Technologies Lid, A 2011208, Wall
Street I, Opp. Qrient Clubk , Mear Gujarat College, Ahmedabad-380006 at the web portal hitps:sblauctienfiger.net-Contact
Person Mr Madhusudanan MNair Mob No.096386999578 and Mr. Kamal Mair, Mob No. 6351896646/-email: kerala@
auctiontigennet and madhusudanan @auctiontiger.nat - Property details also available inwww.auctiontiger in) E-Auction Tender
Decument containing online e-auction bid appication, Declaration, General Terms and Condifions of online e-auction sale are
maiable m the said web portal, To the besi of knowledge and mformation of the Authonsed Oificer, there is no encumbrance on the
property, However, the intending biddars should make their own independent enquiries regarding the encumbrances, litke of property
put on auchon and claimsfrights’ dues affecting the property. prior to submitting their bid. The e<Auction adverizemani does not
constituie and will not be deemed  to consbitute any commétment or any representation of the Bank. The propery is being soéd with all
e enasting and fulure encumbrances’ whater known or unknown to the Bank. The Authonsed Officer’ Secured Creditor shall not be
responzible in amy way for any third pary claimed rightsklues. Mo conditional bid will be accepted. Intending bidders shall have a valid
Digital Signature Cerbficate issued by the competent authoty and email Id for participation in the e-auction. The successhul bidder will
have o pay 1% GST, The sale shall be subject lo Ruses!/Condilion: prescribed under the Securilisation and Reconstruction of Financial
Aszsatz and Enforcemant of Sacurity Interast Act, 2002 ("tarms and conditions of tha e-auction ane pub&shad in the following wabsites.
hitps:/isbi.auctiontiger.net, www.shi.co.in and www.tenders. govin, www.auctionfiger.in

Sdi- Madhavikutty K K,
Authorised Officer,
State Bank Of India, RASMECCC, Palakkad

prospective resolution applicants

13{Names of rsovency Profiessionals enttied to)2) Name: C AAMADURAI
acl as Authorised Representative of crediors in|Regd. Mo, : BEARA-D01AP-PO0BIL 201715811302 15
a class (Three names for each ciass) ) Kame: Faghawerden L

Fegd. Mo, BENPA-DP-POIZZE 201 7-201 81 D420

The Resolution Professional will share the
documents through electronic mail only and

in accordance with the provisions of Code and
the Regulations made there under

Manner of obtaining request for resolution plan,
evaluation matrix, information memorandum and
further information

) Name Hem Chanda "
Reqd. Mo, BBUIPA-DOMP-NOOD155/2018-18/11845 16, Lastdate for submission of resolutionplans | 1*May, 2020
14{ {4} Relevart Fomms 'Wad Link 17| Manner of submitting resolution plans to Manner shall be specified in the Request for
(by Detals of authorized representafives are | Mitps:ibbi govinhomedownioads resolution professional Resolution Plans. (RFRP)
availile af 1. Name: b G RAMADURAI 18, Estimated date for submission of resolution 31°May, 2020

Addres=: Fat ng 30, Topar Biock Esteem Haritage
Apariments Rose garden roed, JP Nagar 56 Phase,
Bangakors - SE00TE 19: Name and registration number of the
Enail erd?7 220N o resolution professional

2. Name: Raghavendran L

Ardress; 242702, First Foor dth, main K6, Nagar

plan to the Adjudicating Authority for approval

Prabhakar Rao Kammula
[BBI/IPA-001/IP-P01467/2018-2019/12339

20|, Name, Address and e-email of the resolutior) Prabhakar Rao Kammula
professional, as registered with the Board 39-4-1, S5 Koduru Enclave, Pitchaiah Street,

Hangone-oal 14 Labbipet, Vijayawada 520 010, Andhra Pradesh
Emait caraghavendrani@agral com E-Mail: kammulaprabhakar@hotmail.com

3, Name: I'Pﬂ'l I:haﬂ'_; ) _ha 21 -Address and email to be used for 39'4'1, S5 Koduru Enclave, Pitchaiah Streef}
Adess: 571, Mandtd, & ain (between 1:5h and 15t correspondence with the resolution Labbipet, Vijayawada 520010, Andhra Pradesh
crogs Makiswaram, Banglore professional E-Mail: kammulaprabhakar@hotmail.com

Mobile: 98481 24608
Kammulaprabhakar@hotmail.com
2"March, 2020

Emal hemisngarpdgigmal com
Hotice &5 hereby given that the National Company Law Tribunal has codered The comemencement o a 22.Further Details are available at or with
corporate msalvency resolution process of the GREENS FARAY TECH PRIVATE LEMITEDon
&0.02.2020. Copy of order received by IRP trom Counsel of Finamclal Greditoron 28.02. 2020

The credibors of GREENS FARM TECH PEMATE LBAITEDare hereby cabed upon 10 subsmit Beir
claims wigh pront on or before 3,03, 202060 the intesim resolutian professional at the address
mentiened gainst enry Mo, 10

The FEnancial creditoes shall submil thedr Claims with proal by electronic means only. Al ather
credifors may sabemit the claims with propd in person, by pestor by elecironic means,

A financial creditor belonging to a class, as listed against the endry Mo 12, shall indicate its choace of
authorized representatidg Iroim amond e thid inSohéency prolessionats Baled aganst entry Mo 13
o act as authored representative of the class [specity ciass)in Form CA

Submissian of falsa or misleading proofs of claem shall stiract penalties,

23| Date of publication of Form G

Notes:

1. The RP/COC shall have discretion to change the criteria for the EOl at any point of time.
2.RP/COC reserves the right to cancel or modify the process / application without assigning anyj
reason and without any liability whatsoever.

Date: 02.03.2020
Place: Vijayawada

PRABHAKAR RAO KAMMUL
Resolution Professional
of Makro Cast Private Limited
Registration No.: IBBI/IPA-001/IP-P01467/2018-2019/12339

JUGRAJ SIMGH BEDI
(irerim Resolution Professional)
[BELTPA-DOTAP-PODTI 0 F- 1811008

[ate - 29.02. 2020

Place : Dethi

For detalls log on: www.ireps.gov.in

Divisional Mechanical Enginaer | Diesal

South Western Railway, Hubballl
PUBM 3588 PRESWRIZD10-20

STATE BANK OF INDIA

SME CENTRE, SECUNDERABAD, PATNY CENTRE,
SECUNDERABAD - 500003, Ph: 040 27883524, Email: sbi.05015@sbi.co.in

PUBLIC NOTICE FOR AUCTION OF VEHICLES SALE
LAST DATE & TIME OF SUBMISSION OF QUOTATION AND DOCUMENTS 07.03.2020 5.00 P.M
AUCTION SALE NOTICE
Quotations are invited for Auction of below mentioned Cars of our borrowers on 10.03.2020
in “as it is where it is” condition. These Vehicles are in SCRAP CONDITION have been
financed by various branches linked to SME CENTRE and as the borrowers' defaulted in

given below.

Form G
INVITATION FOR EXPRESSION OF INTEREST
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

payment of EMI's, Bank has seized the cars and the same are being auctioned on the date

BATCH - |
VEHICLE QUANTITY | VEHICLE MAKE |'SCRAP VALUE EMD AMOUNTI TIMING| CONTACT NO
21 TATA INDICA 208000 21000 11.00 AM| 9052252234

BATCH - I
VEHICLE QUANTITY | VEHICLE MAKE |SCRAP VALUE EMD AMOUNT]|TIMING| CONTACT NO
15 TATA INDICA 145000 15000 11.30 AM| 9052252234
1 INNOVA 30000 3000 11.30 AM| 9052252234

TOTAL 18000
BATCH - il

VEHICLE QUANTITY | VEHICLE MAKE|SCRAP VALUE EMD AMOUNTITIMING| CONTACT NOJ

21 TATA INDICA 204000 21000 1200NOON' 9052252234
1 INNOVA 35000 4000 12.30 PM_ 9052252234
TOTAL 25000

Terms and Conditions of Auction: (1)Auction is being held on 10.03.2020 in “AS IS WHERE
IS BASIS” and will be conducted “OFF-ONLINE”. Auction Tender Document containing

auction sale (2) To the best of knowledge and information of the Authorized Officer, there is
no encumbrance on the movable properties. However, the intending bidders should make
their own independent enquires regarding the encumbrances, title of the movable property/
ies put on auction and claims/right/dues/ affecting the movable property, prior to submitting
the bid. The Auction advertisement does not constitute and will not be deemed to constitute
any commitment or any representation of the bank. The authorized Officer / Secured
Creditor shall not be responsible in any way for any third party claims / right / dues, (3) the
EMD shall be payable through NEFT / RTGS in the following Account:32258269234 “SBI

QUARTERS BRANCH, Hyderabad, IFSC Code: SBIN0001880, before 5 PM on
07/03/2020. The successful bidder has to pay the remaining amount immediately after
auction on the same day to the above mention account, otherwise EMD amount already paid
will be forfeited and the bank will be at liberty to conduct re-auction of the movable property.
(4) The sale shall be subject to rules / conditions prescribed by the bank, and the Bank
reserves the right to accept or reject any / all offers without assigning any reasons therefore.
(5) Vehicles will be displayed at GOSHAMAHAL POLICE GROUND ON 06.03.2020 (6)

of EMD payment etc: before. 5 P.M on 07/03/2020.

auction bid form (Annexure-Il, Annexure-Ill), Declaration, General Terms and conditions of

SMEC AUCTION EMD ACCOUNT?”, Name of the Branch: State Bank Of India, OLD MLA

Date and time for submission / uploading of request of participation / KYC documents / proof

Date:02-03-2020
Place:Secunderabad

Sd/- Authorised Officer,
State Bank of India

RELEVANT PARTICULARS
1.] Name of the corporate debtor | BRIPRANIL INDUSTRIES LIMITED
2.| Date of incorporation of corporate debtor | 1010471974

3.1 Authority under which corporate debtor is incorporated | Registrar of Companies (Kolkata, West Bengal)
[ registered

4. Corporate identity number /limited liability identification] ~U52335WB1974PLC029085
number of corporate debtor

5./ Addressofthe registeredoffice and principal office
(if any) of Corporate Debtor

6.] Insolvency commencement corporate debtor

7.| Date of invitation of expression of interest

8. Eligibility for resolution applicants under section
25(2)(h) of the Code is available at:

9. Norms of ineligibility applicable under section 29A are
available at:

|22, BIPLABIRASH BEHARIBOSE ROAD,
KOLKATA - 700001, WB, IN.

| dateofthe 18.12.2019

02.03.2020

| Please send an email o cirp.bripranil@gmail.com

| Please send an emailto
cirp.bripranil@gmail.comor refer section 29A of
the Insolvency and Bankruptcy Code, 2016.

| 17.03.2020

| 27032020

10, Last date for receipt of expression of interest
11.| Date of issue of provisional list of prospective
resolution applicants

12 Last date for submission of objections to provisional list ~01.04.2020 T
13/ Date of issue of finallist of prospective resolution applicants | 11.04.2020

14| Date of issue of information memorandum, evaluation | 071.04.2020

matrix and request for resolution plans (RFRP) to
prospective resolution Applicants |
15.| Manner of obtaining request for resolution plan, evaluation |
matrix, information memorandum and further information

As per the provisions of Regulation 36B (1) of the

Insolvency & Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons)

Regulations, 2016 and further information can be

obtained by sending a request email at

cirp.bripranil@gmail.com.

| 01.05.2020

| a) In Electronic mode atthe mail id mentioned in
Serial No. 21 AND

b) By Hand delivery at the address mentioned in
the Serial No. 21.

31.05.2020

16.| Last date for submission of resolution plans

17| Manner of submitting resolution plans to resolution
professional

18.| Estimated date for submission of resolution plan to the
Adjudicating Authority for approval
19.| Name and registration number of the Resolution Professional | Mr. Abhijeet Jain
Registration No.:
IBBI/ IPA-002 / IP - NO0173/ 2017-18 / 10445
20| Name, Address and email of the Resolution Professional, | Abhijeet Jain;
as registered with the Board (IBBI)
4th Floor, R. No. 4M, Kolkata - 700016
Emailid: ajasso@rediffmail.com
21 Address and email to be used for correspondence with |
the Resolution Professional 4th Floor, R. No. 4M, Kolkata - 700016
| Emailid: cirp.bripranil@gmail.com
This can be obtained by sending a request email
at cirp.bripranil@gmail.com

| 02.032020

22| Further Details are available at or with

23.| Date of publication of Form G

Notes-

(1) The Resolution Professional / Committee of Creditors shall have the discretion to change the criteria for the
EQI at any point oftime.

(2) The Resolution Professional / Committee of Creditors reserve the right to cancel / modify / Issue fresh EOI
or extend timeline, without assigning any reason and without any liability,whatsoever.

(3) Estimated date of closure of Corporate Insolvency Resolution Process period is 15th June, 2020. The aforesaid
timeline shall be subject to extension, if any sought and granted by the Adjudicating Authority under section12

ofthe Code. ABHIJEET JAIN
Place : Kolkata Resolution Professional of Bripranil Industries Limited
Date : 02.03.2020 IP Regn. No. IBBI/IPA-002/IP-N00173/2017-18/10445

Diamond Chamber, 4, Chowringhee Lane, Block |,

Diamond Chamber, 4, Chowringhee Lane, BlockT,

RBL BANKLTD

Administrative Office: 1st Lane, Shahpuri, Kolhapur-416001. Branch Office: RBL BANK LTD at Sai Kalyani Tower,

b RBLBAN

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

You the below mentioned Borrower and Co-borrower/Guarantor have availed loan from The Royal Bank of Scotland N.V. (Earlier known as ABN AMRO Bank N.V.) by
mortgaging your immovable property. You the below mentioned Guarantor have stood guarantee in respect of the said loan so availed. Consequent to defaul
committed by you all, your loan account has been classified as Non -Performing Asset. RBS N.V. has vide Deed of Assignment dated 16.11.2013 assigned loan to
in to/in favour of RBL BANK LTD (Bank) all its rights , title and interests, benefits, dues receivable from you under/in respect of the captioned loan agreemen
alongwith the underlying security interest created in respect of immovable properties for repayment of the same.

Accord Business Center, 105/56, Gopathi Narayanaswami Chetty Road, T Nagar, Chennai, Tamil Nadu 600017

SI..  Name and Address of the Borrower, Loan Account . . Demand| Amount Due in
No| Co-Borrower /Guarantor/Mortgagor No. and Loan Details of the Security to be Enforced Notice Rs.
Amount Date
1.| MR. M MOHAMMED YAKOOB, DOOR NO.| Loan Account | SCHEDULE-A: All that piece and parcel of vacant land, Rs.
NAGAR. ARUMBARKAM Crennalsootos] o 2187572 | Road”, Arumbakkam, Chennai-106, comprised in T.8.No.5/2, 9,91,150.91/
' ’ | Loan Sanctioned| Presently T.S.No.5/64, as per Patta, in Block No. 12 of| 56 02.2029 (Rupees Nine
ALSO AT: 8/51, RAMNAD ROAD, Rs. 16.80.000/- | Arunbakkam Village, Egmore Nugambakkam Taluk. NORTH BY: Lakh Ninety

DEVIPATTINAM,RAMNAD 623514. ALSO Land belonging to Indraprakash; SOUTH BY : Land belonging

AT: #63, NEW # 190,100 FEET ROAD, SRI (RUPEES to Ravichandran; EAST BY : Sri Shakthinagar Main Road; WEST One Thousand
SHAKTHI NAGAR, ARUMBAKKAM,| SIXTEEN LAKH | BY :Land belonging to Varlakshmi. One Hundred
Lies within the jurisdiction of Egmore-Nungambakkam Taluk, )
CHENNAI-600106(Borrower, Mortgagor EIGHTY and within the limits of S.R.O Kodambakkam and Registration Fifty And
and Guarantor) MRS. S SITHI OLINA,| thousaND | district of Central Chennai. Ninety One
DOOR NO. 14, S.S.V KOLI STREET, SRI SCHEDULE-B: All that piece and parcel of vacant land, ) )
ONLY) measuring 3300 Sq.ft., situated in “SREE SAKTHI NAGAR Main Paisa Only) with

SHAKTHI NAGAR ARUMBAKKAM,

Road”, Arumbakkam, Chennai-106, comprised in T.S. No. 5/2,
CHENNAI 600106 (Co-Borrower)

Presently T.S.No. 5/56 as per Patta in Block No. 12 of

Arumbakkam Village, Egmore Nugambakkam Taluk. NORTH

BY:Land belonging to P. Vedavalli; SOUTH BY : Land belonging

to K Shanthi & her Sons; EAST BY : Sri Shakthinagar Main

Road; WEST BY : Land belonging to Varlakshmi.

Lies within the jurisdiction of Egmore-Nungambakkam Taluk,

and within the limits of S.R.O Kodambakkam and Registration

district of Central Chennai.

SCHEDULE-C: 1013 sq.ft undivided share in the Schedule ‘A'&

‘B’ mentionedproperty.

SCHEDULE-D: Flat No. F2, F3, F4 First floor, measuring 2061.5

sq.ft., including common area (subject to final measurement).
Owned By MR. M MOHAMMED YAKOOB.

The Bank has pursuant to the said assignment and for the recovery of outstanding dues, issued demand notice u/s 13(2) of the Act with rule 13(1) of the Security
Interest(Enforcement) Rules, 2002 as and by way of service upon you. Details of the Borrower, Co-borrower, Guarantor, Properties mortgaged, outstanding dues
demand notice under Section 13(2) and amount claimed there under are given as below.

You the Borrower and Co-borrower/Guarantor/Mortgager are therefore called upon to make payment of the above mentioned amount due with further interesf
payment in full within 60 days of this notice, falling which the undersigned shall be without any further reference constrained to take action under the said act tg
enforce the above mentioned security.

Please note that this publication is made without prejudice to such rights and remedies as are available to RBL Bank Ltd. against the borrower and guarantors of the
said financial under the law. You are further requested to note that as per section 13(13) of the said act, you are restrained/prohibited from disposing of or dealing with
the above security or transferring by way of sale, lease or otherwise of the above secured asset, without our prior written consent.

further interest
and charges

thereon.

Financi!eg. ep# . in

Place : Chennai, Date : 29 February 2020 Sd/- Authorised Officer, RBL Bank Ltd;

HYDERABAD



